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TH E M IN ISTER OF RAILW AYS 
(PROF. M ADHU D  AND AVATE):
(o) No. The Railway Board, as at pre­
sent constituted, ccmprifes, apart fr< m 
the Financial Ccmmitsioner for Rail­
ways, o f four other Members each of 
whom is separately in charge < f  mat­
ters relating to Staff, Civil Ergineeticg, 
Transportation and Mechanical Engi­
neering. The Member, Trtffic is the 
functional Member in the Railway 
Board dealing with all prc blems con­
nected with transportatif n and a  m- 
mercial matters. The Railwry Board is 
assisted, in matters i f  tramptrt eco­
nomics by an Economic Cell headed 
by a senior < fficer fr  m Indian Eco­
nomic Service, ncadcmic*»!ly equipped 
for the purprSe.

(b) In the new type o f wagons put 
on the Road the tare to pay load ratios 
have been improved and tĥ s is ct n- 
stantly under the purview c f  tbe Rese­
arch Designs & Standards. Orgamfatu n.
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Manufacturing of light weight 
Aluminium Coaches

4051. SHRT JYOTIRM OY BOSU: 
Will the Minister of RAILWAYS be plea­
sed to state whether there is any pltn 
for harnessing available tir piwer in a 
running train and fi r manufscturirg oi 
very light weight aluminium coaches 
for lower consumption t f  energy and 
traction o f greater pay lead?

THE M INISTER OF RAILWAYS 
(PROF. M ADHU DANDAVATEj: 
There is no plan for harnessing air 
power in a running train. The develr p- 
ment of light weight aluminium coeches 
for lower consumptitn r f  energy is 
included in the Railways’ Corporate 
Plan and this is under examinati< n by 
Research Designs & Standards Organisa­
tion.

Trade Mark of Bharat Refineries

4052. SHRI R. K . M H ALGI: Will 
the Minister of FETRLOEUM AND 
CHEM ICALS AN D  FERTILIZERS 
be pleased to state:

(a) whether it is a fact that the Govern­
ment have received a representatit n in 
the me nth o f April, 1977 requesting 
that th* Trade Mark « f  Bharat Refine­
ries should be in Devnegari script and 
not in English;

(b) what action have Government 
taken in regard to the request; and

(c) i f  not, when H shall be taken ?

THE M INISTER O F PETRO­
LEU M , CHEM ICALS AN D FERTI­
LIZERS (SHRI H. N . BAHUGUNA):
(a) Yes, c ir. A  copy o f the representa­
tion has also been received by M/s. 
Bharat Refineries Limited.

(b) and (c). Bharat Refineries Limited 
have invited from prt fessional adverti­
sing agencies designs frr Trade Mark 
both in Roman as well as Devnagari 
script. A  final decision will be taken 
after the designs are received.
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PAPERS LA ID  O N  TH E TA BLE

PAPKRS UNDER COMPANIES ACT

TH E M IN ISTER  OF PETRO LE­
UM , CH EM ICALS AND F E R TIL I­
ZERS (SHRI H. N. BAH UGUNA): I 
beg to lay on the Table:

( t )  A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956

(i) (a) Review by the Government on 
the working of the Pyrites, Phos­
phates and Chemicals Limited, 
Dehri-on-Sone (Bihar), for 
the year 1975-76.

(b) Annual Report of the Pyrites, 
Phosphates and Chemicals, 
Limited, Dehri-on-Sone (Bihar), 
for the year 1975-76 along with 
the Audited Accounts and the 
comments o f the Conptroller 
and Auditor General thereon. 
[Placed in Library. See No. L T —  
732/77J-

(ii)(a) Review by the Government on 
the working of the National 
Fertilizers Limited, New Delhi, 
for the year 1975*76.

(b) Annual Report of the National 
Fertilizers Limited, New Delhi, 
for the year 1975-76 along with 
the Audited Accounts and the 
Comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. 
L T — 733/771-

A  copy of the AnAvtal Report 
together with the Audited Ac­
counts (Hindi and Engligh ver­
sion*) of the Oil and Natural 
G i i , Commission for the year

Limited, New Delhi, for the 
year 1975, under sub-section (3) 
o f section 23 read with sub­
section (4) of section 22 of the 
Oil and Natural Gas Commis­
sion Act, 1959.

(ii) Review (Hindi and English 
versions) by the Government 
on the above Report?.
[Placed in Library. See No. L T —  
734/77].

NOTIFICATIONS UNDER COMPANIES ACT

TH E M IN ISTER OF LAW , JUS­
T IC E  AND COM PAN Y AFFAIRS 
(SHRI SH AN TI BHUSHAN): I beg 
to lay on the Table a copy each of 
the following Notifications (Hindi 
and English versions) under sub-section 
(3) of scction 642 of the Companies 
Act, 1956

(1) The Cost Accounting Records 
(Cement) Amendment Rules, 
1977 published in Notification 
No. G.S.R. 772, in Gazette of 
India dated the 25th June, 1977.

(2) The Cost Accounting Records 
(Caustic Soda) Amendment 
Rules, 1977 published in Noti­
fication No. G.S.R. 773 in Gaze­
tte of India dated the 25th June, 
1977.

(3) The Cost Accounting Records 
(Cycles; Amendment Rules, 
1977 published in Notification 
No. G.S.R. 774 in Gazette of 
India dated the 25th June, 1977.

(4) The Cost Accounting Records 
(Rubber Tyres and Tubes) Am­
endment Rules, 1977, published 
in Notification No. G.S.R. 775 
in Gazette of India dated the 
25th June, 1977.

(5) The Cost Accounting Records 
(Tractors) Amendment Rules, 
1977 Published in Notification 
No. G.S.R. 776 in Gazette of 
India dated the 25th June, 1977-

(6) The Cost Accounting Records
(Aluminium) Amendment Rides, 
1977, published in Notification 
No. G.S.R. 777 in Gazette of 
India dated the 25th June, 1977.

(7) The Cost Accounting Records 
(Automobile Batteries) Amend­
ment Rules, 1977 published in 
Notification No. G.S.R. 778 in 
Gazttte o f Tndia dated the 25th 
June, 1977.




